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Mattuvaram (Extension of Application)

TAMIL NADU] ACT No. 9 OF 19642,

. THE TIRUCHIRAPPALLI KAIABRUVARAM AND
“MATTUVARAM (EXTENSION OF APPLICATION) ACT,
1964.

ceived the assent of the President on the 16th April

1964, first published in ‘e Fort St. George Galette
Extraordinary on the 21st April 1964 (Vaisaka 1,
1886).] -

Act to provide for the extension of the Tiruchirappalli
Kaigeruvaram and Mattuvaram Act, 1958, to certain
areas in the district of Tivuchirappalli.

An

1t en;a“g_téd by the Legislature of 'thc‘3[',St'ate of Tamil
. ’(};i‘].in the Fifteenth Year of the Republic of India as
"WS:-'-‘- h , . : :

1. (1) This Act may be called the Tiruchirappalli Short title and

%(2) Tt shall be deemed to have come into force on
¢ 1st' day of April'1964. C ‘

2. The Tiruchirappalli Kaiaeruvaram and Mattuvaram F[’%:gfﬁogfgu

¢, 1958 (Tamil Nadu] Act XXXVI of 1958), is hereby Act] XXXVIof
nded to, and shall be in force in, the villages in the 1958.to certain

ict of Tiruchirappalli specified in the First Schedule 3¢S

the said Act shall apply to the said villages sub ect

he ‘modifications set out in the Second Schedule. K

These words Wwere substituted for the word “Madras” by
mil'Nadu Adaptation of Laws Order; 1969, as amended
he Tamil Nadu Adaptation of Laws (Second Amendment)
,;‘? ngéhtement of Ovjects and Reasons, see Fort St. George
» Extraordinary,. dated the 10th March 1964, Part 1V —
3, mage 38,
This exivession was sabsritnied for the expression “Si:te of
" by the Tamit Nadw Adaivation of Laws Order. 1969,
nenced by the Tamil Nadu Adaptation of Laws (Second
pdment) Order, 1969. '

\is expression was substituted for the expression “Madras
?;:rz%x;?’phoﬂz') of the Tamil Nadu Adapiation of Laws
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THE FIRST SCHEDULE.
(See'section 2.)
Serial number. Revenue number. Name of i’illage.
1) @ €))
Kulitalaitaluk.
1 . 18 v Mayanoo’r._
2 19 Manavasi.
3 , 20 Renganathapuram,
THE SECOND SCHEDULE.

(See secticn 2.,)

In the Tiruchirappalli Kaiaeruvaram and Mattuvaram.
Act, 1958 (Y Tamil Nadu] Act XXXVI of 1958), for the
expressions  commencement of this Act” and “date
of the commencement of this Act ** wherever they occur,
substitute the expression *Ist April 1964°°. <
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2. In the provisions of the Tiruchirappalli Kaigeruvaram
and Mattuvaram Act, 1958 ({{Tamil Nadu] Act XXXVI of
1958), set out in the first column of the Table below, the
modifications set out in the corresponding entries in the

) second column thereof shall bs made. g
S  TABLE. o |

R i’rovz’sions cf Act. S Modifications. ' | f
Section 1 .. .. .. ln subsection (3), for the expression *1st day
of April 1959”, substitute the expression .,

“1st day of April 1964, B

Section 5 .o . .. For the expression * Ist January 1957,
i‘;‘ésﬁf“te the expression *‘1st January =

Section 8 .. .. In sub-sections (1) and (2), for the expvessiozi ‘,

“ 1st January 1957 »*, substitute the expression
“3 st January 1960 .,

¢ ' :

Section ¥ .. .o .. In sub-sections (1) and (2),for the expressiom =
“1955-56 or 1956-57 . substituxt% ‘he

expression *1960-61 or 1961-627,

A(;a These wfogés w::)rcét sulisgt.égzted for téled Vgor% ‘:I‘Mn?ﬂdrlils; by the Tamil Nadu
ptation of Laws Order. , as amended by the Tamijl Nadu Adaptation of Laws
(Second Amendment) Or(fer. 1969. P nofL ws






